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PREFACE

This Publication contains a brief resume of work done in the
Sixteenth Lok Sabha  during the Fourth Session i.e. from the
23 February, 2015 to 13 May, 2015.

NEW DELHI;
August, 2015 ANOOP MISHRA
Shravana, 1937 (Saka) Secretary General
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1. DURATION OF SESSION

(4th Session of 16th Lok Sabha)

1. Date of Commencement : $ 23 February, 2015

2. Date of Adjournment sine die : *13 May, 2015**

3. Date of prorogation : 14 May, 2015

4. Total number of days of Session : 80

5. Number of Actual Days of Sittings : 35

6. Number of hours of sitting : 242 hours 54 minutes

$ The first sitting commenced with the playing of National Anthem.
* In order to enable the Standing Committees to consider the Demands for Grants, the House

was adjourned on 20.03.2015 to meet again on 20.04.2015.
** The session was scheduled to conclude on 8.5.2015. However, in the sitting of Business Advisory

Committee held on 8.5.2015, it was decided that the sittings of the House may be extended
upto Wednesday, 13 May, 2015 in order to provide sufficient time for completion of essential
items of Government Business. Announcement to that effect was made by the Chair.
Accordingly, the House sat on 11th, 12th and 13th May, 2015. The sitting on 13th May, 2015
ended with the playing of National Song.
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STATUS OF GOVERNMENT BILLS

 1. Bills pending at the end of last Session 9

 2. Bills introduced 25

 3. Bills opposed at introduction stage 4

 4. Bills passed by Rajya Sabha and laid on the Table 3

 5. Bills passed by Rajya Sabha and laid on the Table- 1
returned by Lok Sabha with amendments

 6. Bills passed by Rajya Sabha and laid on the Table during Nil
earlier Session—returned by Lok Sabha with amendments

 7. Bills returned by Rajya Sabha with amendments and laid 6
on the Table of Lok Sabha

 8. Bills passed 24

 9. Bills in respect of which amendments made by Rajya Sabha 6
were agreed to by Lok Sabha

10. Bills negatived Nil

11. Bills withdrawn 1

12. Bills—debate concluded but further motions not taken up Nil

13. Motions for adjournment of debate on the Bills adopted Nil

14. Bills referred to Select Committee Nil

15. Bills referred to Joint Committee 1

16. Bills reported by Select Committee Nil

17. Bills reported by Joint Committee Nil
18. Bills originated in and referred to Joint Committee by Nil

Rajya Sabha in respect of which motion for concurrence
were adopted by Lok Sabha

19. Bills referred to Standing Committees by Chairman/Speaker 6

20. Bills reported by Standing Committees 7

21. Bills pending at the end of Fourth Session of Sixteenth 12
Lok Sabha

9
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STATUS OF PRIVATE MEMBERS’  BILLS

1. Bills pending at the end of the last session : 119

2. Bills introduced : 129

3. Bills passed by Rajya Sabha and laid on the Table : 1
of Lok Sabha

4 Bills withdrawn : 1

5. Bills negatived : NIL

6. Bills removed from the Register of Pending Bills : NIL

7. Bills part-discussed : 1

8. Bills pending at the end of the Session vide para : 248
No. 1931 of Bulletin-Part II, dated 05.06.2015
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11. PANEL OF CHAIRPERSONS

Sl. Name of Member Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi

2. Shri Hukm Deo Narayan Yadav
Prof. K.V. Thomas$

3. Shri Anandrao Adsul

4. Shri Pralhad Joshi

5. Dr. (Smt.) Ratna De (Nag)
09.06.2014*

6. Shri Ramen Deka

7. Shri Konakalla Narayan Rao

8. Shri Hukum Singh

9. Dr. P. Venugopal
12.12.2014^

10. Shri K.H. Muniyappa

* Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House on 09.06.2014.

$ Ceased to be a member of Panel of Chairpersons on 12.12.2014.
^ Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House on 12.12.2014.
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12. PAPERS LAID ON THE TABLE

(a) By Government 2345

(b) By Private Members Nil
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13. PERSONAL EXPLANATIONS UNDER RULE 357

Sl. Name of the Member      Brief Subject Date Time
No. who made Personal H M

   Explanation

1. Shri Ravi Shankar Certain remarks made 27.02.2015 0 03
Prasad about  him by

Shri  Jyotiraditya
M. Scindia, MP
on 24th February,
2015

2. Shri Nitin Jairam Certain remarks made 22.04.2015 0 01
Gadkari about him by Shri Rahul

Gandhi, MP on 20th April,
2015



14. President's Address

Date of Date(s) of Member who moved and No. of No. of No. of Motion of Time President's
Address discussion            seconded amendments amendments amendments Thanks taken message

on Motion tabled admitted/ carried adopted on reported on
of Thanks circulated H. M.

23.2.2015 24.2.2015 Shri Anurag Singh Thakur 322 238 - 27.2.2015 14 05 9.3.2015
25.2.2015 Shri Nishikant Dubey
26.2.2015
27.2.2015

68
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15. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in the Question Lists
for oral answer 620

(b) Number of Questions orally answered 135

(ii) Unstarred Questions

(a) Number of Questions put down in the Question Lists
for written answers 7118

(b) Number of Questions for which written answers were
laid on the Table including those put down for oral
answers but were not called for answers 7603

(iii) Short Notice Questions

(a) No. of Short Notice Questions (SNQ) received 3

(b) No. of notices of SNQ admitted Nil

(c) No. of notices of SNQ clubbed with SQ Nil

(d) No. of notices of SNQ disallowed 3

(iv) Half-an-Hour Discussion

(a) No. of notices of Half-an-Hour Discussion received 33

(b) No. of notices of Half-an-Hour Discussion admitted Nil

(c) No. of notices of Half-an-Hour Discussion disallowed 33

(v) Statement(s) made by the Ministers correcting the
replies already given

No. of answers corrected 5
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(vi) Abstract of Statement(s) made by the Ministers correcting
the replies already given by them to

questions in Lok Sabha

Sl. Date of Statement made    No. of   Date of Subject of the
No. correcting by Questions   answer question

  the reply  to which   to the
statement  question
was made

1. 4.3.2015 Minister of Urban USQ No. 25.2.2015 'Shortage of
Development 291 Toilets'

2. 13.3.2015 Minister of Health USQ 1.8.2014 'Death of
and Family No. 3271 patients in
Welfare Government

hospitals'

3. 18.3.2015 Minister of USQ No. 11.3.2015 'Monitoring of
Statistics and 2522 Infrastructure
Programme Projects'
Implementation

4. 19.3.2015 Minister of Rural SQ No. 27.11.2014 'Saansad
Development, 72 'Adarsh Gram
Panchayati Raj, Yojana'
Drinking Water &
Sanitation

5. 6.5.2015 Minister of SQ. No. 29.4.2015 'Net
Communications 518 Neutrality'
& Information
Technology
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STATUS OF PRIVATE MEMBERS' RESOLUTIONS

1. No. of notices of Resolutions received : 9

2. No. of Resolutions discussed : 2

3. No. of Resolutions adopted : NIL

4. No. of Resolutions withdrawn : 1

5. No. of Resolutions negatived : NIL

6. No. of Resolutions on which debate was
adjourned : NIL

7. No. of Resolutions part-discussed : 1
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SUMMARY

SHORT DURATION DISCUSSIONS UNDER RULE 193 ON MATTERS
OF URGENT PUBLIC IMPORTANCE

No. of notices received : 211

No. of discussions held : 2

No. of discussions completed : 1

No. of discussions remained : 1
part-discussed

Total time taken : 13 hrs. 21 mts.
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22. STATEMENT REGARDING WALKOUTS STAGED BY MEMBERS
DURING THE FOURTH SESSION OF THE SIXTEENTH LOK SABHA

(23.02.2015 to 20.03.2015 and 20.04.2015 to 13.05.2015)

Date Time Subject Matter

1 2 3

24.02.2015 1219 hrs. Members of INC, AITC, CPI(M), RJD and NCP
staged a walkout from the House in protest
against introduction of the Bill to amend the
Right to Fair Compensation  and Transparency
in Land Acquisition, Rehabilitation and
Resettlement (Amendment) Bill, 2015

1220 hrs. Shri Mulayam Singh Yadav (SP), Shri Bhagwant
Mann (AAP) and some other members left the
House in protest  on the same issue.

1224 hrs. Shri Bhartruhari Mahtab, MP and other
members of BJD also left the House in protest
on the same issue.

25.02.2015 1455 hrs. Members of INC, AITC and CPI(M) staged a
walkout from the House in protest against
certain remarks made by Minister for Rural
Development, Panchayati Raj & Drinking Water
and Sanitation (Chaudhary Birender Singh).

02.03.2015 1226 hrs. Members of INC, CPI(M), SAD, and RJD staged
a walkout from the House in protest  against
alleged statement made by Chief Minister of
Jammu & Kashmir-regarding conduct of
Assembly polls in the State.

03.03.2015 1530 hrs. Members of INC, AITC, BJD and other
opposition parties staged a walkout from the
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House in protest against non-acceptance of
demands made by the Members regarding
amendments to the Mines and Minerals
(Development and Regulation) Amendment Bill,
2015.

09.03.2015 1237-38 hrs. Shri Mallikarjun  Kharge alongwith  members
of INC, AITC, CPI(M), AAP, RJD and CPI staged
a walkout from the House being not satisfied
with the statement of Shri Rajnath Singh,
Minister for Home Affairs and the intervention
by  Shri Narendra Damodardas Modi,
Prime Minister regarding reported release of
an alleged separatist leader by Jammu &
Kashmir Government.

10.03.2015 1928 hrs. Shri Bhartruhari Mahtab and members of BJD
staged a walkout from the House in protest
against the non-stipulation of the provision for
consent of the land owner whenever land is
proposed to be acquired for economic activity
in the Right to Fair Compensation and
Transparency in Land Acquisition,
Rehabilitation and Resettlement (Amendment)
Bill, 2015.

1950 hrs. Shri Mallikarjun Kharge and other members of
INC, AITC, SP and UPA allies staged a walkout
from the House in protest against the
Government's decision to neither accept any
amendments suggested by them nor agree to
refer the Right to Fair Compensation and
Transparency in Land Acquisition,
Rehabilitation and Resettlement (Amendment)
Bill, 2015 to the Standing Committee of
Parliament.

17.03.2015 1256 hrs. Shri Mallikarjun Kharge and other members of
INC staged  a walkout in protest against the
attitude of the Government on the issue of

1 2 3
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harassment and death of IAS officer Shri D.K.
Ravi who was found dead under mysterious
circumstances at his residence in Karnataka.

20.04.2015 1413- Members of INC, AITC, CPI(M), RJD and JD(U)
1414 hrs. staged a walkout from the House in protest

against laying of the Land Acquisition
Ordinance.

1749- Members of UPA viz., INC, NCP, SP and RJD
1750 hrs. as well as JD(U) members staged a walkout

being not satisfied with the reply of Hon'ble
Minister of Agriculture (Shri Radha Mohan
Singh) on the discussion  under Rule 193 on
the agrarian situation in the country raised by
Shri P. Karunakaran on 18 March, 2015.

22.04.2015 1248 hrs. Shri Mallikarjun Kharge and other members of
INC staged  a walkout from the House in protest
against the government's reluctant  attitude in
taking action against persons including
members  who were going around delivering
inflammatory speeches on religion in the
country.

23.04.2015 1413 hrs. Shri Mallikarjun Kharge, Shri Kaushalendra
Kumar, Shri Jay Prakash Narayan Yadav and
some other members of their parties staged a
walkout from the House in protest  against not
receiving any response from Hon'ble Home
Minister and Hon'ble Prime Minister regarding
judicial  probe in the matter of the suicide by a
farmer in New Delhi.

24.04.2015 1311 hrs. Members of INC, AITC, CPI(M), NCP, RJD and
AAP staged  a walkout in protest against
introduction of the Constitution (One Hundred
and Twenty Second Amendment)  Bill, 2014
(also known as the GST Bill).

1 2 3
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06.05.2015 1228 hrs. Shri  Mallikarjun Kharge alongwith some
members  of INC staged a walkout from the
House objecting the reply of Hon'ble Minister
of Personnel in response to the matter raised
by Smt. Sonia Gandhi regarding delay in
appointment to top posts of various
Commissions.

1335 hrs. Shri Mallikarjun Kharge and members of UPA
staged a walkout from the House being not
satisfied with the reply of Hon'ble Finance
Minister Shri  Arun Jaitley on the Constitution
(One Hundred and Twenty Second Amendment)
Bill, 2014.

11.05.2015 1135hrs. Members of INC and other opposition members
staged a walkout from the House opposing
introduction of the Right  to Fair Compensation
& Transparency in Land Acquisition,
Rehabilitation & Resettlement (Second
Amendment) Bill, 2015.

12.05.2015 1217 hrs. Members of INC and CPI(M) staged a walkout
from the House not satisfied with the response
of Shri M. Venkaiah Naidu, Minister of
Parliamentary Affairs on the CAG report on loan
secured  by a sugar factory and also the
statement made by Smt. Harsimrat Kaur,
Minister of Food Processing Industries on the
cancellation of Shaktiman Food Park in Amethi
in Uttar Pradesh.

13.05.2015 1745 hrs. Members of UPA staged a walkout from the
House in protest against not referring. The
Whistle Blowers (Amendment) Bill, 2015 to the
Standing Committee of Parliament.

1 2 3



23 (i) STATEMENT SHOWING TOTAL TIME SPENT IN THE CHAIR
BY HS, HDS AND MEMBERS OF PANEL OF CHAIRPERSONS

DURING THE 4TH SESSION OF THE 16TH LOK SABHA

(23.02.2015 to 20.03.2015 and 20.04.2015 to 13.05.2015)

HS/HDS/Chairpersons Total No. of Days Total Time Spent

H. M.

Hon'ble Speaker 35 95 09

Hon'ble Deputy Speaker 31 107 13

Shri K. H. Muniyappa 08 08 05

Dr. P. Venugopal 08 08 00

Shri Hukum Singh 06 04 57

Shri Prahlad Joshi 05 04 56

Shri Ramen Deka 04 03 35

Shri Anandrao Adsul 04 03 18

Shri Hukm Deo Narayan Yadav 04 02 50

Shri Arjun Charan Sethi 03 02 11

Shri Konakalla Narayana Rao 03 02 05

Dr. Ratna De (Nag) 01 00 55
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(ii) DETAILED STATEMENT SHOWING ACTUAL TIME SPENT IN
THE CHAIR BY HS, HDS AND MEMBERS OF PANEL OF
CHAIRPERSONS DURING THE 4TH SESSION OF THE

16TH LOK SABHA

(23.02.2015 to 20.03.2015 & 20.04.2015 to 13.05.2015)

Hon'ble Speaker Time Spent Total Time

H. M.

1 2 3

23.02.2015 1235 to 1248 hrs 00 13

24.02.2015 1100 to 1304 hrs 02 04
1405 to 1503 hrs 00 58

25.02.2015 1100 to 1303 hrs 02 03

26.02.2015 1100 to 1114 hrs 00 14
1145 to 1322 hrs 01 37

27.02.2015 1100 to 1300 hrs 02 00
1400 to 1541 hrs 01 41

28.02.2015 1100 to 1237 hrs 01 37
02.03.2015 1100 to 1327 hrs 02 27

03.03.2015 1100 to 1117 hrs 00 17
1145 to 1210 hrs 00 25

04.03.2015 1100 to 1252 hrs 01 52

09.03.2015 1100 to 1113 hrs 00 13
1130 to 1321 hrs 01 51

10.03.2015 1100 to 1316 hrs 02 16
1728 to 1955 hrs 02 27

11.03.2015 1100 to 1307 hrs 02 07

12.03.2015 1100 to 1225 hrs 01 25
1734 to 1912 hrs 01 38

13.03.2015 1100 to 1229 hrs 01 29
1245 to 1321 hrs 00 36
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16.03.2015 1100 to 1408 hrs 03 08

17.03.2015 1100 to 1539 hrs 04 39

18.03.2015 1100 to 1324 hrs 02 24

19.03.2015 1100 to 1227 hrs 01 27
1245 to 1339 hrs 00 54

20.03.2015 1100 to 1222 hrs 01 22
1456 to 1529 hrs 00 33

20.04.2015 1100 to 1125 hrs 00 25
1147 to 1223 hrs 00 36

21.04.2015 1100 to 1309 hrs 02 09
1701 to 1830 hrs 01 29

22.04.2015 1100 to 1317 hrs 02 17

23.04.2015 1100 to 1122 hrs 00 22
1200 to 1422 hrs 02 22

24.04.2015 1101 to 1332 hrs 02 31

27.04.2015 1100 to 1326 hrs 02 26

28.04.2015 1101 to 1439 hrs 03 38
1732 to 1847 hrs 01 15

29.04.2015 1100 to 1226 hrs 01 26
1235 to 1257 hrs 00 22
1710 to 1745 hrs 00 35

30.04.2015 1100 to 1240 hrs 01 40
1245 to 1335 hrs 00 50
1619 to 1824 hrs 02 05

05.05.2015 1101 to 1112 hrs 00 11
1120 to 1135 hrs 00 15
1201 to 1231 hrs 00 30

06.05.2015 1101 to 1513 hrs 04 12

07.05.2015 1100 to 1142 hrs 00 42
1150 to 1511 hrs 03 21
1658 to 1814 hrs 01 16

08.05.2015 1100 to 1114 hrs 00 14

1 2 3
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1130 to 1143 hrs 00 13
1201 to 1317 hrs 01 16

11.05.2015 1101 to 1221 hrs 01 20
1230 to 1307 hrs 00 37
1413 to 1551 hrs 01 38
1813 to 1933 hrs 01 20

12.05.2015 1100 to 1117 hrs 00 17
1130 to 1150 hrs 00 20
1202 to 1316 hrs 01 14
1418 to 1435 hrs 00 17
1445 to 1507 hrs 00 22

13.05.2015 1102 to 1228 hrs 01 26
1247 to 1253 hrs 00 06
1647 to 1824 hrs 01 37

Total Time Spent in the Chair 95 09

Hon'ble Deputy Time Spent Total Time
Speaker H. M.

1 2 3

24.02.2015 1503 to 1800 hrs 02 57

25.02.2015 1401 to 1609 hrs 02 08

1701 to 1802 hrs 01 01

26.02.2015 1130 to 1131 hrs 00 01
1422 to 1502 hrs 00 40
1659 to 1743 hrs 00 44

02.03.2015 1430 to 1530 hrs 01 00
1619 to 1905 hrs 02 46

03.03.2015 1130 to 1131 hrs 00 01
1210 to 1533 hrs 03 23
1635 to 2027 hrs 03 52

04.03.2015 1252 to 1350 hrs 00 58
1413 to 1517 hrs 01 04
1554 to 1826 hrs 02 32

1 2 3
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09.03.2015 1420 to 1546 hrs 01 26
1704 to 1901 hrs 01 57

10.03.2015 1417 to 1530 hrs 01 13
1645 to 1728 hrs 00 43

11.03.2015 1307 to 1500 hrs 01 53
1712 to 2003 hrs 02 51

12.03.2015 1309 to 1511 hrs 02 02
1617 to 1734 hrs 01 17

13.03.2015 1432 to 1603 hrs 01 31
1707 to 1801 hrs 00 54

16.03.2015 1408 to 1501 hrs 00 53
1710 to 1918 hrs 02 08
2019 to 2239 hrs 02 20

17.03.2015 1539 to 1606 hrs 00 27
1655 to 2022 hrs 03 27

18.03.2015 1433 to 1800 hrs 03 27

19.03.2015 1443 to 1644 hrs 02 01
1757 to 2108 hrs 03 11

20.03.2015 1222 to 1456 hrs 02 34
1529 to 1538 hrs 00 09
1605 to 1853 hrs 02 48

20.04.2015 1401 to 1505 hrs 01 04
1554 to 1918 hrs 03 24

21.04.2015 1414 to 1508 hrs 00 55
1549 to 1701 hrs 01 12

22.04.2015 1418 to 1532 hrs 01 14
1640 to 1846 hrs 02 06

23.04.2015 1422 to 1519 hrs 00 57
1644 to 1842 hrs 01 58

24.04.2015 1332 to 1605 hrs 02 33

1 2 3
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27.04.2015 1326 to 1345 hrs 00 19

1420 to 1556 hrs 01 36
1650 to 2027 hrs 03 37

28.04.2015 1439 to 1517 hrs 00 38
1646 to 1732 hrs 00 46

29.04.2015 1257 to 1331 hrs 00 34
1432 to 1522 hrs 00 50
1617 to 1710 hrs 00 53

30.04.2015 1335 to 1619 hrs 02 44

05.05.2015 1403 to 1541 hrs 01 38
1556 to 1635 hrs 00 39
1716 to 2000 hrs 02 44

06.05.2015 1619 to 1958 hrs 03 39

07.05.2015 1553 to 1658 hrs 01 05

08.05.2015 1422 to 1442 hrs 00 20
1500 to 1659 hrs 01 59

12.05.2015 1507 to 1819 hrs 03 12
1830 to 1838 hrs 00 08

13.05.2015 1403 to 1540 hrs 01 37
1614 to 1647 hrs 00 33

Total Time Spent in the Chair 107 13

Shri K.H. Muniyappa Time Spent Total Time
H. M.

03.03.2015 1533 to 1635 hrs 01 02

11.03.2015 1602 to 1712 hrs 01 10

12.03.2015 1225 to 1309 hrs 00 44

16.03.2015 1606 to 1710 hrs 01 04
1918 to 2019 hrs 01 01

22.04.2015 1600 to 1640 hrs 00 40

1 2 3
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27.04.2015 1556 to 1650 hrs 00 54

05.05.2015 1541 to 1556 hrs 00 15
1635 to 1716 hrs 00 41

13.05.2015 1540 to 1614 hrs 00 34

Total Time Spent in the Chair 08 05

Dr. P. Venugopal Time Spent Total Time
H. M.

26.02.2015 1743 to 1906 hrs 01  23

27.02.2015 1713 to 1834 hrs 01 21

04.03.2015 1350 to 1413 hrs 00 23

23.04.2015 1601 to 1644 hrs 00 43

24.04.2015 1704 to 1845 hrs 01 41

30.04.2015 1824 to 1900 hrs 00 36

08.05.2015 1759 to 1851 hrs 00 52

11.05.2015 1712 to 1813 hrs 01 01

Total Time Spent in the Chair 08 00

Shri Hukum Singh Time Spent Total Time

H. M.

02.03.2015 1530 to 1619 hrs 00 49

04.03.2015 1517 to 1554 hrs 00 37

13.03.2015 1603 to 1707 hrs 01 04

17.03.2015 1606 to 1655 hrs 00 49

19.03.2015 1701 to 1757 hrs 00  56

23.04.2015 1519 to 1601 hrs 00 42

Total Time Spent in the Chair 04 57

1 2 3
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Shri Pralhad Joshi Time Spent Total Time

H. M.

1 2 3

27.02.2015 1541 to 1713 hrs 01 32

09.03.2015 1604 to 1704 hrs 01 00

19.03.2015 1644 to 1701 hrs 00 17

28.04.2015 1600 to 1646 hrs 00 46

11.05.2015 1551 to 1712 hrs 01 21

Total Time Spent in the Chair 04 56

Shri Ramen Deka Time Spent Total Time

H. M.

25.02.2015 1609 to 1701 hrs 00 52

12.03.2015 1511 to 1617 hrs 01 06

29.04.2015 1522 to 1617 hrs 00 55

07.05.2015 1511 to 1553 hrs 00 42

Total Time Spent in the Chair 03 35

Shri Anandrao Adsul Time Spent Total Time

H. M.

11.03.2015 1500 to 1602 hrs 01 02

20.03.2015 1538 to 1605 hrs 00 27

20.04.2015 1505 to 1554 hrs 00 49

08.05.2015 1659 to 1759 hrs 01 00

Total Time Spent in the Chair 03 18

Shri Hukm Deo Time Spent Total Time
Narayan Yadav H. M.

09.03.2015 1546 to 1604 hrs 00 18

16.03.2015 1501 to 1606 hrs 01 05
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22.04.2015 1532 to 1600 hrs 00 28

24.04.2015 1605 to 1704 hrs 00 59

Total Time Spent in the Chair 02 50

Shri Arjun Charan Time Spent Total Time
Sethi H. M.

26.02.2015 1502 to 1604 hrs 01  02

10.03.2015 1611 to 1645 hrs 00 34

27.04.2015 1345 to 1420 hrs 00 35

Total Time Spent in the Chair 02 11

Shri Konakalla Time Spent Total Time
Narayana Rao H. M.

10.03.2015 1530 to 1611 hrs 00 41

21.04.2015 1508 to 1549 hrs 00 41

28.04.2015 1517 to 1600 hrs 00 43

Total Time Spent in the Chair 02  05

Dr.  Ratna De (Nag) Time Spent Total Time
H. M.

26.02.2015 1604 to 1659 hrs 00 55

Total Time Spent in the Chair 00 55

1 2 3



24. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS  TRANSACTED DURING THE FOURTH SESSION OF

THE SIXTEENTH LOK SABHA

Business Time Percentage
taken of the total

time taken
H. M.

1       2 3

President's Address 14 05 05.798

BILLS —

(a) Government Bills 66 28 27.364

(b) Private Member's Bills 08 43 03.589

BUDGETS —

(a) Railway Budget 18 19 07.541

(b) General Budget 39 47 16.378

CALLING ATTENTION NOTICES 00 33 00.226

DISCUSSIONS—

Short Duration Discussions (Rule 193) 13 21 05.496

MATTERS OF URGENT PUBLIC IMPORTANCE 35 32 14.629

MATTERS UNDER RULE 377 01 41 00.693

MOTIONS—

Motions under rule 388 @

QUESTIONS 11 24 04.693

RESOLUTIONS—

(a) Government Resolution  *

(b) Private Member's Resolution 03 54 01.606

@Discussed together with Government Bills.

*Discussed together with Railway Budget.

120



121

STATEMENTS—

Rules 372 and Direction 73A 02 54 01.194

OTHER  MATTERS such as Oath or 26 13 10.793
Affirmation, Papers Laid on the Table,
Obituary References, Questions of
Privileges, Points of Order, Personal
Explanations etc.

TOTAL 242 54 100

1           2 3
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